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1. This Original Application has been registered under Section 14 & 15 of National Green Tribunal Act, 2010
(hereinafter referred to as ‘NGT Act, 2010’) on a letter petition dated 07.02.2023 sent by a Satay Prakash
Gautam, s/o Shri Babulal Gautam, house no. 1268, Circular Road, Hathras, State of UP.

2. The grievance is that there is a brick kilns M/s Kanchan Int Udyog (earlier named as Indra Int Udyog) at
village Noorpur, Post Garhi Balna, Tehsil and District Hathras which is being run by Shri Mukesh Kumar s/o
Kanchan Prasad in an illegal manner in as much as area is in Taj Trapezium Zone wherein no brick kiln can
be allowed to run but despite repeated complaint to the authorities no action has been taken against the
said brick kiln.

3. In our view, this issue can be looked into, at the first instance by the local authorities and for the purpose
whereof we constitute a joint Committee comprising State PCB and District Magistrate, Hathras who shall
visit the site, collect relevant information and if finds any violation of environmental laws and norms,
would take appropriate remedial and prevention action in accordance with law within two months.

4, With the above direction, the application is disposed of.
5. A copy of this order be forwarded to State PCB and District Magistrate, Hathras by e-mail for compliance.
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This Original Application has been registered under Section 14 & 15 of National Green

Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) on a letter petition

dated 07.02.2023 sent by a Satay Prakash Gautam, s/o Shri Babulal Gautam, house no.

1268, Circular Road, Hathras, State of UP.

2. The grievance is that there is a brick kilns M/s Kanchan Int Udyog (earlier named as
Indra Int Udyog) at village Noorpur, Post Garhi Balna, Tehsil and District Hathras whicn
is being run by Shri Mukesh Kumar s/o Kanchan Prasad in an illegal manner in as much
as area is in Taj Trapezium Zone wherein no brick kiln can be allowed to run but
despite repeated, complaint to the authorities no action has been taken against the
said brick kiln.

3. In our view, this issue can be looked into, at the first instance by the local authorities
and for the purpose whereof we constitute a joint Committee comprising State PCB
and District Magistrate, Hathras who shall visit the site, collect relevant information
and if finds any violation of environmental laws and norms, would take appropriate
remedial and prevention action in accordance with law within two months.

4, With the above direction, the application is disposed of.

5. A copy of this order be forwarded to State PCB and District Magistrate, Hathras by e-

mail for compliance.
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:;g:gyx Build Utt“'l Pradesh Pollution Control Board
o ' ! mg',NO IC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
| hone:0322-2720828.27208317 Fax:0522-2720764, Email: infoluppeb.n, Website: Www uppeb com
131453/UpPpP T —
. CB/Ah;,‘nh(UPPCBRO)/CTO/both/]1AT11R,\5/2023 Date: 12/04/2023
0, :
MUs

/s KANCHAN ENT UDHYOG
VILL. NOORPUR, TAHSIL DISTT. HATHRAS,HATHRAS, Application 14
TT. HA | : 20500451

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (CUHS(J“d“Ud
Counscit & asuthorization) (Fresh) under Section-25 of the Water (Prevention & Control of Poliution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby gran'ted to M/s KANCHAN ENT UDHYOG located at VILL. NOORPUK, TAHSIL
DISTT. HAT HRAS,HATHRAS,. subject to the provisions of the Water Act, Air Act and the orders that
imnay be made further and subject to following terms and conditions :-

|, This CCA M/s KANCHAN ENT UDHYOG granted for the period from 03/04/2023 to 31/07/2027 and

valid for manufacturing of following products.

gl T
INo
20000 " |NombersyDay |

ollution) Act -1974 as amended :-

2. Couditions under water(Prevention and Control of P
(i) The daily quantity of effluent discharge (KLD) :-

and Disposal :-The applicant shall operate Effluent Treatment Plant consisting

(ii) Trade Effluent Treatment
of primary/ secondary and tertiary treatment as is required with reference to influent quantity and quality.
In case of stoppage of functioning of ETP,_‘_'production has to be stopped immediately and this Board has to

be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gurdening ete. Quality of the treated effluent shall meet to the following general and specific standards as

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from tme-to-time :-

[ndustrial Effluent Quality Standard

rameter Standard 1

(iv) Sewage Treaument and DiSpQSﬁl .- The applicant shall provide comprehensive STP as is required with

reference to influent quantity and quality.In.case of stoppage of functioning of STP, production has to be

stopped - nmediately and this Board has to be intimated by fax/phonce/email with a report in this regard to b
g e

dispatched immediately.




' @2
(V) The treateq Sewage shall be reused in g,ardenmg as far as possible. The STP shall be mainy
&Onlmuuubly S0 as to achieve the quality of the treated sewage to the following standards.' ), ;

. , & §
S No. Parameters : Standards

3 Lundmm.b under Air (Prevention and Control of Pollution) Act -1981 as amended :-

Fhe applicant shaly usc following fuel and install a comprehensive control system consisting of contyg]
“quipment as required with reference to generation of emissions and operate and maintain the same
contnuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

=G} Adr Type of fuel | Stack no | Control Height of
Pollution Device Stack
Source n
1 STACK COAL 01 Particulate 45 METER
L : Matter

Emmission Quality Standards

B No. Stack no Parameters Standards

L case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately :

(i1) The unit will not use any type of restricted fuel

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential
Noise level in "~ Area Area Area
db(A) Leq '

Silence
Zone

Day | Night| Day | Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 S5 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(n) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Arca.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA._
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules,

7. In compliance to the G.O 101 1/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environuent, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest o
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of noy-
compliance of this direction, your consent will be revoked by the Board.
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I nsibilit i . In No objection pV.rmlssmn from SGWA/CGWA for water abstraction

f"':}fo sioulity of the mdustry to comp] : certificate for abstraction of ground water. It will FeiThe

mpetent authority and submit to the%)’ with the various conditions of the NOC obtained from the
oard, withip 3 months time failing which CTO will BERERNOKECs

unit uses the ground wate
-}Zﬂ,}ic industry wil have tg obta

General Conditions:-
[. The applicant shal) get

analysed the sa i

| i amples nt/e
month from the laboratory recognized b Vi oy
2. The applicant shall however

outlet tor the discharge of efflu

mission/hazardous wastes at least once in a three
y the MoEF and shall report to the UPPCB.
not:without tllc_prior consent of the Board bring into usc any new or altered
3. Treated Industial waste wat:rn::; (giasesler.n.iss‘ion - B from lhc-m']it. isposal point
The applicant shall provide di l" i g wa'ter maall be..‘dISpO.SCd Jomtl?/ ShEnEERRER
4, T spplicant skl stctoil Ischarge .measure.n?ent cqulpment at final dnsposul p@nt. o
. - y comply with conditions of this CCA and submit compliance report of stipulated

wndmu.ns within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initated against the applicant. ,

5. The applicant shall maintain good house keéping. All valves/pipes/sewer/drains etc. must be leak-proof

0. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control ¢quipment and stack for smooth sampling/monitoring of efficiency of pollution control systemis.
7. The indusury shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. : . ;

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority. - o ,

11, The applicant shall apply before the 60 days of expiry of CCA or any change in production types;
production capacity/mzmufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point ‘

(7. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specilic Coaditions:- '

On the basis of observations made in Inspection report dated 10.04.2023 of for this consent (0 operate is
oranted for M/s Kanchan Eint Udhyog, Vill. Noorpur, Tahsil & Distt. Hathras. Recommended for grant of
conditional consent (Water & Air) for valiq upto period of dated 31.07.2027 for munufucluring 20,000
Bricks /Duy with following special conditions :-

| This cousent to operate (CTO) is granted for M/s Kanchan Eint Udhyog, Vill. Noorpur, Tahsil & Distt.
Hathras. : )

2. This consent is depend on order of Hon:ble National Green Tribunal, in which it is mandatory that order of
the Hon;ble Supreme Court/High Court/Nation Green Tribunal orders passed for Brick Kilns. Ownerg GEiRe
Brick Kilns shall insure to comply the every point of the said Order. Otherwise this consent shal| pe
assumed as revoked or cancelled.

3 Owner of the Brick Kiln shall ensure that he will make/convert the ordinary the Brick Kilns tg Zie~—
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| \
Zug/Hydrg technology within the three months from the date of issued the consent before operauf\ C
Brick Kilng,

4. Brick Kjlp sh
the surroundin
period.

N \\\
ality should not-be adVerSe[y afly
ng brick kiln operational/processy
around the trench as well as withi

all be operated in such a manner that ambient air qu
g environment by the fugitive emissions emitted dL‘lrl.
. Brick Kiln owner shall provide/may pucca Road’/l(hadﬂn:}ﬂ i

premises of the Brick Kilp and also installed/provide the water sprinkling 5
POUSLTO suppress/mitig

ystems as waler sprinkler stand

ate the dust emissions. N N |
> The brick kiln must ensure ful compliance of prescribed emission standards as not’mcd by :\"Ilms’[rygx
Environment and forest, Government of India yia serial no. 74 of Schedule-I in notification no. GSR 543(E)

dated 22.07.2009 issued under Environment (Protection) Rules, 1986.

0 Brick Kiln shall ensure adequae plantation and green belt within the premises.

- This consent is valid only for products and quantity mentioned above. .

- Industry shall obtain prior approval before making any modification in product/process /fuel/plant
machinery. Failing which consent would be déemed void.

9' Brick Kiln shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pbllution Control Board and Uttar Pradesh Pollution Control Board for protection and
. safeguard of environment from time to time.

)

coc

10. Brick kiln is directed to fully comply the conditions mention in environmental clearance issued by
District Level Environment impact Assessment Authority and obtained the E.C. from District Level
Environment impact Assessment Authority before the operational of Brick Kiln.

I'l. Brick kiln shall not use hazardous waste like spent organic solvent, oily residue, pet coke, filter press
cake, and other wastes like plastic, rubber, leather cutting etc. shall not be used as fuel.

12, Brick kiln shall provide permiséion to this bffice issued by Zila Panchayat and Mining Department within
three month from date of issue of this consent to operate.

13. The brick kiln should comply the notification issued under the Environment (Protection) Act., 1986.

4. The brick kiln should installcdrlighting‘ arrestor as per the PWD norms or any other standard design for
brick kiln to avoid the damage to stack caused due to lighting attack.

15. Compliance report of this consent order must be sent to this office within two months.

16. Ash content should be used for low lying land filling in a scientific manner.

| 7. Brick Kiln should be change her Bhatha in Zig-Zag/Hydra in before next running seasor.

I8. The Brick Kiln Shall be obtain NOC for ground water from Ground Water Authority and sent the NOC
copy to this office within 3 month. |
19. Brick Kiln Shall be Complying of condition of Environment Clearance issued DEIAA. |
20. Brick Kiln shall be pay any dues regarding Air & Water Fees.

|. Brick Kiln shall be submitted the Stack Monitoring Report in its office in next running session.

2. Its consent (Water/Air) is depend on the compliance of direction of H.O. Letter No. H9| 164/C-4/Sa-11-
736/ Nikshep/ 2022 dt. 27.03.2023.‘ ' ' :
23. Brick Kiln developed the green belt as per guidelines around the Brick Kiln make the pacca tloor in
around the trench & Ghati for 15 ft. for the controlling of dust before the operational of Brick Kiln the outer
side of Brick Kiln.

2

Please note that consent to operate will be revoked, in case of, non compliance to any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the conditions
specificd above. Industry is directed to submit its first compliance report regarding above mentioned specific
and general conditions in this office.



F* Copy to:

Chier Environment Officer, C-4. J p Pol
» C-4, U.P. Po

lution Control Board, Lucknow.

JAI PAL RS,
SINGH Siiene
JAIPAL SINGH

REGIONAL OFFICER (1)

JAI PAL Zovinin
SINGH 53y .
JAIPAL SINGH

REGIONAL OFFICER ()
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